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to Rs. 60,000/- and Rs. 15,000/- resepctively, etc. These modifications were
to be made effective through amendments to the various rules made under
this Act. Some of these amendments like revision in the ceiling of durable and
non-durable furniture and extension in the retention period of Government
accommodation after the demise of a Member were to be made effective from
retrospective dates.

Normally, the rules made under the provisions of this Act are made
effective from the date of publication in the Gazette. Hence, the question of
giving retrospective effect to some of these facilities was examined in
consultation with the Ministry of Law and Justice. The Law Ministry has
pointed out that Section 9 of the Salary, Allowances and Pension of Members
of the Parliament Act, 1954 relating to the power of the Joint Committee to
make rules do not have a provisions for giving retrospective effect to the rules
to be framed under the Act and , therefore, these rules if given a retrospective
effect will be ultra vires of the Act of 1954.

In view of the above, it was decided to notify the rules with prospective
effect and to consider the question of amending Section 9 of the said Act to
make a provision to give retrospective effect to the rules after following the
due procedures.

Sir, the amendments in the rules relating to revised constituency
allowance, office expense allowance, etc. have since been notified by the Lok
Sabha Secretariat with prospective effect and will be available to the hon.
Members of Parliament with effect from 12th December, 2006.

THE CENTRAL EDUCATIONAL INSTITUTIONS (RESERVATION IN
ADMISSION) BILL, 2006—CONTD.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr. Narayanan, please
conclude. Your time is already up. Kindly conclude in one minute.

SHRI P.G. NARYANAN: Yes, Sir.

The Government is going to give 27 per cent reservation to OBCs only out
of the increased seats in the educational institutions. Sir, what about the
existing seats? There is no reservation at all for OBCs in the total existing
seats. Are you really rendering social justice to the OBCs? It is not. So, |
demand that 27 per cent reservation to OBCs should be implemented out of
our total existing seats.
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In the Schedule, Sir, eighteen Government institutions are exempted from
the purview of the reservation. All the eighteen institutions are getting cent per
cent grant from the Central Government. So, the SC/ST and OBCs are
prevented to get seats in those eighteen institutions. Is it justified, Sir? Do you
think that OBCs and SC/STs are not intelligent? They are intelligent enough;
they are well qualified enough. You don't want the OBCs and other weaker
sections to become scientists. Sir, it is very unfair. So, these eighteen
institutions of excellence should also be brought within the purview of
reservation. Sir, this is my demand. But | know this Government will not do
this because the Government has no political will to do the justice, sir, | do not
know why the regional parties like the DMK and PMK, which are constituents
of the UPA Government, are not opposing this injustice done to the OBCs.
They are interested only in themselves. They have no time to think about the
welfare of the commonman.

Sir, the Bill may be passed in this House, but the society will not forgive
this Government for this injustice done to the OBCs. They will teach a fitting
lesson to them at an appropirate time.

1. YW G HSRY : AT SUTHIEIE S, YR WS & $ier | 9H=1a H234 ot
T ATH TR &I | 92 % Sl 80 wferera s &fk gferd €, S+ fore w5t <t 7 <t 7
forer-ohesii QNerfOres TR (Fder H§ IRET0T) fAEd, 2006 WA H UK BT T, 98 P
HieT % TR & BU H AT B9 ST T&T 21

Hqeed, § 39 #ew@yul Ufee fa8ds &1 ofd T @l 3R ROIR W@ 3R
FHT PRAT | H AT HRAT AR A A Gt e 7340, £ oo Rig
ST T A T ST AT (g S $1 .01, @l JIRas HeH | of @1
3R o AfFsd @1, i <91 & 80 wfirerd sl ok aferdl @1 mard & w7 #
3T 3IR 3MTehien &1 WaR f5ar & | | & a8 e gaasfa & ur gon, 991 gd
faeara g o5 5w w59 wdwAfa 9 iR el

SITSITET &1 AT < F <9< Jg1 ¥R A, T2 89 QeI gfgsiid) & it ded &, o
AT AR frasq & of I §1 N ageed Ere 7, e Wie, ey, dfd, e
g 3ferd B, Id! I MIGRI | dfera fopam S wera 2 | s¥iferg wfaem & srex &
IeYes PIRE AR SYes TT5ed & fATY 22.5% STRET0] BT FawAT B 15
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2, 9 R1% TRl § afcn ade iR faum= Tl 3 91 S U 3TRefor &1 ae &) TS
gl

qBIed, X1 791 © o dfoym™ § fuos auf & fav Y 59 TeR & e 81
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H SR He ol HHIEH B RUIC AT SRS DT AT fham 727 |

HEGY, A1 H A1 BRRE & 1 391 1€ 2 [ By 1R o, Sl fdeR & g
HA A, IR HIRY STl SARIRT 91T 3R I RN 1 ST ) S=H 48R H Ues
Tl & fog 9 R AeRal 7, afcd wicrsti 7 W Araie & forg SiRerT &1 yraem fan
| RIS, 31} STTe YoIRT Sft %8 8 9 % A a9 g Sft &1 39 fda & fag =
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S 3T 1 Uep Uret 1 1 fpar, dwed &l X Fprel 331 | dea B 31 sy
B P U HHS BT BTl 3R IH HHed b I 7 YR <= H AT fbA1? 3117 &M
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RG] WYY DI G STl & TS, AN MMTH H TS ol | U PR BT AR S X
<31 | Tt T | HEIGY, IE S1E1 ARA S1d 81 © | 89 fat &1 §a A §HefT IR © ok
HET P dTER AP [IR1Y B & | J3 IS © 15 T vifetfedher urel o a1 TR STl
&l | WRIGY, URT 4 Sldey &1 Udh U1 48 © Sl JMRETT fR1eT 8 3R d eFTaR orl o
3R] faRTY B BAT S BT & IR I-T FHT B drell U] Ui A92dT & oy
TR 1T 8 | HBled, H el aredl § b % § M 99 H B, I8 Sl ST IRIPT 8
a8 TRIB1 SIp o1 5| HeIed, § BT ATg M b U AT 4 i JARET[ BT fR1e BRI &
, IE 80 U 3MaTe] o1 & Fee UR IaR SY, 99 & mveT farTe S8 =78,
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| FEIE, ¥ PEr ared g f awgdr ok ufo fed sfar faeiy @) wwafi 78 81 R
I8 I BIhl ol 19T AT2q $10 HIHRTE SR WRd & |fJem & i T8l g, wifd
9 e g ST # YT §Y 3, HEIS Y, 3R 89 Y ¥ B, IR 9 &1 I el e
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BHTeR &, TS dTel 94 A1 Rierd € ol 89 S1d dad € & 37 a1 31 U S8 Tl
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1o g U oiR Avgar e 8139 <2 § F€] BIRETE | LI 81 WET1 8 b U aR% &8
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BT € | B AGH A1 I8T 87 I dI 80 fTRIA SaTel 7 60 Iuf dab AITH 911 2 |
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3R ST SFICYC T, I 39 TR BT ATl T ST AT 37T T19 D! AR 817, U
TR AN STl AT 3R SR AR STR) A1qH 1S | I8 H+1 e o

1. IF <4 HSRY : FTT H B8 BT § [ e Srarell HA MR FAT JITH FA
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AT A AT A1 T o7 | HBled, H 3 ug e fohar o Rfy I8 & ams
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S P8 ISIATH 3l & 98 < I8 & 3N | ....(FJEH)...

3O ST & 1o SSIAT H Sferdi & |1 A1 3T & | el ST & AT A& e
R I3 7Y § o & Sferd] I wiaR 3§ 21 ST < | iR ST aiory 6igd I8 &8 38 o fh
3TRET0T I8T TE 8, VA 1 81 & | SH-UG8 ....( ).

# . T SEaTferat ¢ 3fSflg 91 8, 3R 80 HfcrRra @Rft AT 20
afcrerd 1 gAY B |....(AAEH)...

1. IW 3T HSRY : R ET BN 72 ....(HGHH)...
1 1. T, SR GATOIT : T I a1 a1 B SN ... (...

. I 39 WS : FT gt BF? .. (HAUTH)... SR AT B aR<AfA D
TS AIRY | .....(AFETH). .. JNRETT ... (FGEH)...

Juaureas (37 famrer ) « der Sft, § st S el Arg , Afed |
e et arean g f smues) urdt & ard e 2, |1 |t 2 1 e 10 fire o forg 2
311R 31! U1t A ST TP E | ...(ALUM).... TS Bl TS | ... (JAEM)...

HI.IM 39 SR : SUGHIEE Heled, Y3 IS 8 Sil MY $E I8 &l { Yeh-al
W, ST. M HAER AT ST BT HEAT AT | ... (JALH).... ST.IM FAER AT S 7
BEl o7 foh ITo1 &7 921 81 a1 Wit 3 A, add! e Ua 99 | SR U 919 3R
Pl o — R =1 IR, S+ IS ISR | Aifgar it 7 wa1 o, Aifgar st 34
qiefit TS, fUres urd | e |
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FEIAT | ....(FIHTH)...
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7} TH.TH. TN : 3R SMEHE 45 Pl 1950 H AT HR [T 81, Tl I8 FaTed
B 21 I ? ....(FIIM)...

1. I 3T HSRY : AT ST I $8 I8 &, § MYD! a1 BT W PR g | HR AT
TN ART P IIT PE R & | ....(TALT)... T&T A1 3T THT BRI & 3R AlIMS T ST
TSDI Bl YIS YU & | T8 SIEXT AR & | ....(FGEH)...

3} 9. 1. STE @I ordT : 319 VAT 9 B2 | ....(aeH)...

SHRI V. NARAYANASAMY (Pondicherry): Ahluwaliaji, please do not
disturb him in his speech. ...(Interruptions)...

1. IM 9 WS : WEIY, H TP a1 B oRIR b IR H Sl A | ...(JqEH)...
9 I A I ORR B T2 3 I H DI oI T T, N 319 T 39 < B HAATS AR
HATS B! Tl Y81 81 A1 53t Sft faer S a9 & forw <y 8, Ry 9 9 Jg1 +ft
TE1 el 21 eIy, Yeges BRE AR Ysges ¢19ed & ANl & oy STRET0 &, oifeh
Y Wt I T MR FA ¢ H A ST 15-16 UL F SATRT 8T 7 | 3R MY AARER
JahT I I L, A TE 15-16 HRrerct smRerr ff T 81 iR frared 3iR U ermane
PR H ZRGR PR A1 | 7RISy, SN § AT 31 ST Bl guTg <1 918l g (o
I8 e § AATSIR qdH1 T &I HIg =iol T8 W] 2 |

HeId, § U weg b aR | HA1 it I SRIY BRAT AT | FH Ueb AR 2Meq AT
2 | ¥ fda7 <@ @1 91, "to provided for the reservation in admission to the

students belonging to Scheduled Castes, Scheduled Tribe and Other
Backward Classes to certain education institutions..." Fel<d, Jg 3MAT & | 39

ITeg T 312 WS 21 B | 1R 916g T 31ef ¥ Tl 81T, 1 39 <91 H g+ U o Tl
gfEa T & 5 3 39 2eg & A1 | B U AR SUB] IASHL SHD! B el 9dl
| SENFTT AT A1 399 Teg ! FAAIfud fopam STy I1 399 916 & ATEUH A 81 U o Ths SHh!
IASTHR D] BIF T&] <1 | SHFTT AT ol 39 T T AT T AT 397 I16C & I8 H Bl
TR e YW SN HEIGd, H§ I8 Sl Institution of excellence &, 9% IX H HEl
ARM......|

IuqATeAe (1. 9o FRI) : YD1 S AR & T 8
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9. IM 3T HSRI : #EIed, Ues o & | W 99, Usges dRe 3R
USYes TIge & Al Wl S b 3 SRATS! & 3SR T 87 DI AT HRAT 81 381 8, B
AT TR B 8T 87 $H GRATS! DI 31T §8 A HRY, S5 oY TXATo] Bl WicThR
RaUI Jsgee BRE 3R UsYcs B AR Jhds FA & ARl & oIy g=arst
GIAHR IRAY | AT $HD] HoTaISS AR el PX | I8 PR (el Hhioid & bicdg
g 3R ASIgd SRS dTell & | 39 b aR - ST el of fordm 8, S9! R ] R
ST, SAP! BoTATSS AT BR Bl DS ATTTIDBT 81 ¢ |

HqEIed, H UP 9 FeaR AN b GaY § Wl AT el § | SqD
FRTRITSTS RUTE JAHH] 6 aR H TS 8 | FeaR AN+ 3R I 2 3qaR
& forg €1 @e1 § a1 7 &R-4R iR 9% =a S qen S9! FRemeEe fRafa a9
ST | g4fery # I8 aee SR d18d g P wear e &l S Rue s &, Sl
W g, S 3MlId H A1 & forg faey wraen faar sy, 372 fey srawr fag
ST | wRIe, ST Rl # i STRETvT &1 e BT 1Y Fife AR FRATHI B
T A ST eI B AT g SATal & gafeg fofl HReqrl # AT SiRero &1 yraer
BIFT AT | § 3B ATedH § RUIerR] ¥ R BT dredl g 98 <9 §
AT TRE SR FHACT BT HOTGd SMER a7, TR <% & HHSR a7 &b ANl Bl
FET 3R Gorv IR A T | H TRHR F SRIY SAT A1 g b ATRIRAUTIADT B
Farer QT 81 & <21 & it &l &1, @it ot ot g i 8, <ford, fsel ik
SFeaId! Bl i Ui 1 | 781ed, STReT0T &t T 27 HTerd & 31T geit A1f2y |
IR H 52 Hcrerd Mara freel &1 8 MR AT 25 HRrerd Jaral gferdl $1 8 | SRefu
B AT S o= gRkrerd 2 | 39 M1 B drsd] 39 WM B I 98141 91f2q | 37 #
HEIeY, ¥ wE aredr g {6 amiiire =g & Rigia 1= snenRRa gford, frest o e
FRATRTT H STRETUT I, I2 STHT G T IBR iR g <1 B, g, a1 I <
TE S | I BT I WK TGHT SR AT & AR 79 Haenies a6 o forg derd dear el
BIS 1T I 39 Hhed F S 21 Sl | A1 319 R St &1 14 sfoem 7 or”
2 | fordi iR frsel & forg weia orgja g Sft geg |ure a9 I & |1 99 &ferd
3R FUws 7o <18 SfIae & BT B © | S781 WaT B A1, A H3T Sff BT AR
Th BT § 3R 3TYHT AT MR b BT g 1 310+ Gl 99 & | =g |

SHRI K. KESHAVA RAO (Andhra Pradesh): Thank you very much, Sir.
Before | really start, it is a great day. Nonetheless, let me also express my
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reservations and also my own sordid feelings for the simple reason, as
Bhandariji says, it is not somebody's mercy that is coming. That is not any
high-piece thing that they are giving today after sixty years, or, six decades of
11 our independence, or, 3,000 years of our struggle that there is some kind
of a munificence that they are handing over to us. This has been the right
which has been denied to the people for all these years. And, the Republic
should give us the strength to get up. It is true that the backward classes both
as individuals and as a movement have been asserting for this day and have
got it today, but, nonetheless, with all kind of reservations and shortcomings
that you have in the Bill. | was wondering, Sir, we have given unto ourselves a
Constitution which starts by saying 'We, the people of India given to ourselves
the Constitution' which promises to give you the equality and liberty, both
social and whatever it is, and fraternity. Who are these people about whom
we are trying to talk? Have we ever realised, | am trying to appeal to
Ahluwaliaji, these people who wanted to build this nation as a sovereign
nation to be known as 'India’ that is 'Bharat'? We must understand that we
inherited a stratified society, a hierarchical society, where caste is a reality,
where not only caste is a reality, caste discrimination is a reality. The cruel
discrimination to which we have been subjected to for 3,000 or 4,000 years is
a reality. What do we do? Why do we get a sovereign nation at all? Why do
we get a free nation at all? Why do we fight for freedom at all? Why do we
fight for independence at all? If we have to only suffer the same bondages,
same chides, there would not have been all this kind of freedom struggle. If
we have struggle, it was only to build a nation with egalitarian polity that, we
have thought, would give us a new social order. That social order we are
thinking when we have come back to give and implement and transform the
promises that we have made in the Constitution and also promised to bring in
a legislation that will bring in that kind of a new polity. We have to think of the
society which is stratified. That exactly is the background that we must look
into when we are looking to this kind of social legislations, coming through
concrete king. Although | am congratulating the Minister here and share the
sentiments expressed by most of the people, as an activist of the movement, |
have my own tears to shed. | have not been understanding why, all of a
sudden, you have come out with a great promise, is withdrawn, even after
Moily telling us that there is no question of getting back, and again the
gentleman says that it will bulldoze the quotas Sir, | am trying to make this
debate go beyond the debilitating stand-off between
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merit and social justice. But | will take it up later. But, nonetheless, if we are
to look at the society in which we live and understand and realise and also try
to live up to our own promises made to the people during the freedom or later
through the Constitution, we would realise that this kind of legislations are not
only a must, but are inevitable also. Even the people who opposed, earlier,
today know the inevitability of such legislations, though they may not
immediately accept it. This really makes us realise to come to the
background which Mr. Ahluwalia has said | have been listening to him with
rapt attention because he was the only hon Member who had been trying to
put some kind of critical evaluation to the entire thing. But | have not really
understood what exactly he was trying to make except saying muthibhar
people. If 78-80 per cent of the people are muthibhar, and 15 per cent are all
that make this country, if that is the diversity, which always ensures equality,
that is the diversity that makes a nation, then | am really sorry for the kind of
promises that we have made to them, both constitutionally and in this august
House.

SHRI S.S. AHLUWALIA. Can you yield for a minute'?
SHRI K. KESHAVA RAO Yes.

SHRI S.S. AHLUWALIA: In the initial remarks of my speech | said that
whatever you were saying was about oppression of 3000 years, and then
saying that they were deprived for the last six decades That proves my logic |
said that when the first Constitution amendment came in 1951 why it was not
brought at that time Why article 45 is not implemented till today in toto where
we can educate our entire"population?

SHRI K. KESHAVA RAQ: Thank you

SHRI S.S. AHLUWALIA: We are duty bound to do that {Interruption) You
first accept that in the last 56 years you have not done this thing, and then
you proceed.

SHRI K. KESHAVA RAO: | express.. (Interruption). | think if | were to be
right in my own expression, then | should have gone to your mind first If we
have followed the 1951 amendment, there was no need for this amendment
today. That is my feeling and that is my stand on it. In 1951, Pandit
Jawaharlal Nehru brought clause 4 to Article 15.1t ensures that any one who is
socially and educationally backward could as well be brought in to this line.
That is what | said For six decades, we have waiting for it.
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SHRI S.S. AHLUWALIA: That was my logic.

SHRI K. KESHAVA RAO: That should not make Mr. Ahluwalia to say: Is it
to divide the society? It is not to divide the society. It is an inclusive polity to
which we are committed. It is an effort to bring all the people who are being
thrown out, who are not even looked at all, whose tears cannot be seen by
our eyes, and whose voice cannot reach you.

Sir, today, the Tribal Bill is coming in the afternoon. There are 3.8 per cent
of the people living in those areas whom you have not seen. It is not
motorable at all. And here, we come to power, and pass legislations in their
name too. That is what exactly the conditions of the OBC today. We must
understand this. | am not going to take much time. | would only say there are
three questions before us today. One, | say this was long overdue Bill. This is
something which should have come before us much earlier. This should have
really strengthened the polity. When | say this only strengthens the egalitarian
polity, | would say that you have raised three questions. One is: do these
quotas rectify inequalities and what is the global experience? Sir, with some
kind of experience and with some kind of authority and having been a
Member of many Committees, which have been looking into these issues,
including the OBC Committee, let me tell you one thing. If you look into the
NCERT Reports or almost all other reports in the country on the subject, if
you look into South Africa or any report in America, you will find that they
vouchsafe for the fact the inclusiveness and trying to take the minority along
will strengthen the quality of life, quality of education, and quality of the polity.
| am not trying to quote from record. | have many things to tell you but
constraint of time prevents me. But what | am trying to say with all possible
emphasis is this. That having placed, having promised to bring some kind of
an egalitarian society of inclusiveness, we need to look into these issues from
a broader perspective. Why exactly | am hurt today is because having passed
a unanimous constitutional amendment in this very House, months back,
having expressed the will of the people of the sovereign through this House,
we had to delay this measure. We had to delay the introduction of this Bill
only because some people were shouting and dancing in the streets against
the Bill. Whether there were 'event managers' who were managing them or
whether they were mere 25 or 100 people—I don't know, but, they were
young misguided people for whom we had to come back to this House,
delaying the process Sir, don't you think, today, | have a right to ask in the
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House: If you are thinking to stagger or phase the twenty-seven per cent
reservation that you had promised to us, is it not necessary that such phasing
can take place for the people who are already in the institutions? Give us a
chance first so that we can be brought in first and they can come later. It is
not thought of because nobody cries on our behalf; nobody shouts on our
behalf. Only we cry, but that cry does not reach you. As Bhandary Saheb very
rightly said, it is not about merely opening the gate. | am reminded of a great
speech of Lyndon Johnson, which laid the foundation for affirmative action in
America. He said that after unchaining a slave after sixty years, if you bring
him to the starting line of a race and say: "You are free and joint the race",
and ask him to run and open the gates—Johnson said, opening the gate is
not enough. Make him able to walk out of the gate is more necessary than
opening the gates. It is not simply the legislation | want the psyche of this
legislation to be understood; what exactly you are thinking. It is very true that
we could not have reached to education at all. Sir, in a country where we
could not have been touched the books, four thousand- years back, you
expect us to complete with them, who are privileged. Still, we are competing,
we are successful, thanks to amendment to the Constitution and later
legislations or measures or liberal attitude that helped the situation to change.

Now, | come to 'merit'. What exactly is the merit, that you are all drumming
about? Is it the examination—a merit that you are talking about? Or is it the
knowledge or is it some kind of my passing out of a test? | will talk about two-
three things. If it is examinations, let me tell you; | am an academic myself.
Thirty-three lakh people appear for four thousand seats in IITs. What do you
think an examiner will look into the papers? Just imagine how would he look
into the papers! There have been lot of deliberations on the type of
examinations that we have. It is only luck that if questions that you know come
in the question paper on that particular day and you are able to answer them,
you get first class. Having the expertise of a subject that you have studied—if
those questions do not appear, you are gone. The examination system has
always fraught with these dangers and affect our standards. So, examinations
do no give correct assessment and merit.

Now, coming to the Knowledge Commission, let the communications and
information experts come and tell us that information and communication are
all that make knowledge. Let my friend, Mr. Pitroda, know, without any
disrespect to him, as a good friend of his, let me tell
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him that information and communication are only a tool to knowledge and not
the knowledge perse. His friend, Nandon, must also understand that it is
wrong to say that if these two things are lacking, the knowledge does not
exist. In the traditional India, various artisans have been looked upon in high
esteem all through the history, because of their traditional knowledge—the
artisan knowledge. They sustained the country through their knowledge. So,
let us not mix up knowledge here with mere information.

Now, Sir, the third point about merit. Sir, today, one is seeking an entry into
a school or college. A cut-off mark is already there. | have to have 55 per cent
of marks to apply for an admission. Other man might have got 98 per cent.
How he got 98 per cent and how | got 55 is already explained. | will tell you.
Go and ask the examiner about the conditions of examination, in a village
school or a high school. Having obtained the cut-off marks, if both of us are
applying for admission, you give me a chance {Time bell) and give me training
for five years, | will prove worthy. What do | do if | am pursuing an MBBS
course? Both of us are answering the same question paper: both of us are
writing on the same answer book; both of us are using the same kind of pen;
and both of us are using the same room. Both of us are using the same desk.
How, | started and how | went, is another question. This will take you to a very
interesting thing, Sir. In the engineering courses in the Tamil Nadu and
Andhra Universities, | will just give you a figure about Computer Engineering.
The OC candidate got 97 per cent marks, the BC got 96 per cent marks and
the MBC got 93 per cent marks. The figures run like that. Again, in
Electronics, a candidate from the OC got 97 per cent marks, the BC got 96
per cent marks and the MBC got 92 per cent marks. In Electrical Engineering,
they got 95 per cent, 95 per cent 91 percent marks.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Keshava, you have
already taken 14 minutes. There are 4 more speakers from your party.

SHRI K. KESHAVA RAOQ: If you want me to sit down, | will sit down.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please try to conclude.

SHRI K. KESHAVA RAO: One question is, having crossed the merit
barrier, let us come to what exactly you are thinking of the money. Everybody
is trying to say the kind of expansion they are now envisaging through this
Bill. Somebody says, it is Rs. 4,000 crores or Rs. 8,000 crores or 20,000
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crores or 40,000 crores. Whatever it is, if NTs were to get Rs. 40,000 crores
to expand their higher education only in the name that some Bill is coming in,
that Rs. 80,000 crores are going to the OBCs to have special courses, | will
try to remind Ahluwaliaji what Pt. Jawaharlal Nehru had said because he has
referred to Pt. Nehru's words in those days when he moved that amendment,
clause 4 to article 50. He said: They need more special concessions. This
money could have gone or, at least, now, since you have already thought of
this, try to think of equal amount, and some kind of adequate amount goes to
a scheme which Members here have been asking for the children for the
primary and secondary education. Sir, all that we need is, give us a good
beginning, give us some training too, some facilities that you think you are
entitled to, and you immediately think 'l am not entitled to'.

Mr. Vice-Chairman, Sir, | submit a last word. Today, everybody knows that
a Bill is before us; everybody knows that a Bill has been passed by the Lok
Sabha, yet the agitation goes on. for what? Their seats are protected, their
position is protected, their very schooling is protected, yet they are agitating
and they are in the streets. Why? It is because they do not want these
sections to come and join the institutions like that. This mindset, this psyche,
need to be fought. This Bill is not just giving me an admission to IIT, and
today, | am taking the coloured papers to get me the admission, whether it is
UPSC or IIT. IT Ahmedabad still has coloured examination admission papers
to give. My son, when he went to join that institute, | asked him not to join that
institute. | said, better do any engineering. He has done it after having
qualified it This kind of humilitation should not be there. That is what | am
saying. Effacing the human spirit or getting subjected to this kind of hostilities
will not do. Since the UPA Government, is committed as it is, to the upliftment
of the poor in all walks of life, particularly education, let us join as Members of
Parliament, as representatives of people, as people ourselves, as citizens, to
see that the spirit of inclusiveness, the spirit of human fraternity which we
have enshrined in the Constitution really shines. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Gandhi Azad. Please
be brief. Actally, your time is only 4 minutes. If you can limit your speech
within that time, | will be grateful.
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T Qe gRYE iR o AT H WY STRET0T S Bl SN 21 Heled, giferg H awerar
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JH WX B1Y-T1d qEdR Bl 81
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RERK S ECERICNEN KGR IS
fOR Zretrall AT & <R IR,
g AR A A I THIBY
dIe SITQT RN 3@ 4 H,
IR YT & R Bl ORE |

PRICIEE

THE VICE-CHAIRMAN (PKOF. P.J. KURIEN): Thank you very much, Mr.
Gandhi Azad, for confining to the time. Mr. Ravula Chandra Sekar Reddy.
Your time is also four minutes. Please try to finish within four minutes.

SHRI RAVULACHANDRASEKAR REDDY (Andhra Pradesh): | will try,
provided the House cooperates.

THE VICE-CHAIRMAN: | will ensure that.

SHRI RAVULA CHANDRASEKAR REDDY: Mr. Vice-Chairman, Sir, | rise
to support this Bill. This Bill provides reservation to the backward classes;
whereas our Constution provides reservation to the socially and educationally
backward classes. My party is committed for the uplift of weaker sections,
more particularly of SCs, STs and backward classes. This Bill provides
reservation in Central educational institutions to the extent of 15 per cent for
Scheduled Castes, 7.5 per cent for Scheduled Tribes and 27 per cent for
OBCs. As a matter of fact, reservation to OBCs has already been provided in
my State. When my leader, Shri NT. Rama Rao was the

321



RAJYA SABHA [18 December, 2006]

Chief Minister in Andhra Pradesh, he not only provided reservation to the
backward classes in educational institutions, but also in the local body
elections for the first time in the country. No other State has provided
reservation for OBCs in the local bodies in the country. For the first time, my
leader late NT. Rama Rao, did it in Andhra Pradesh.

Sir, the enactment of law is one thing, but its implementation is the most
important thing. | would like to know from the hon. Minister: "You are getting
this legislation passed, but what will happen to its implementation?" Last
week, in Andhra Pradesh, in an incident nearly 100 students belonging to the
Left Party were beaten up very badly. They were demanding...

SHRI PRASANTA CHATTERJEE: We are always beaten up.

SHRIRAVULA CHANDRA SEKAR REDDY: But still you are supporting
them. They were beaten up very badly for the simple reason that they were
demanding scholarships. On the one hand, you have come forward with this
legislation and on the other hand you are not providing the required facilities
to them.

THE MINISTER OF STATE IN THE MINISTRY OF MINES (DR. T.
SUBBARAMI REDDY): There was some lack of communication.

SHRI RAVULA CHANDRA SEKAR REDDY: Do you want to communicate
through beatings? (Interruptions).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please address the Chair.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, he is a Minister. He
should be ashamed that student were beaten up in Andhra Pradesh for
scholarship.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please address the Chair.

SHRI RAVULA CHANDRA SEKAR REDDY: He wants to champion the
casue of.. .(Interruptions).

SHRI V. HANUMANTHA RAOQO: Sir, | myself have condemned this incident.
(Interruptions).

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, | appreciate that he has
condemned this incident. But the hon. Minister says, "There was lack of
communication”. He wants to communicate with the people through beatings.
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SHRI V. NARAYANASAMY: Sir, the hon. Member should speak on the
subject. He should not deviate.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, it is definitely part of the
Bill. (Interruptions).

THE VICE-CHAIRAMN (PROF. P.J. KURIEN): You say what you want to
say. Don't look at them. You address the Chair. Don't react to them.

SHRI RAVULA CHANDRA SEKAR REDDY: | am not deviating. The Bill
provides reservation to the OBCs in Central educational institutions. What is
the intention of the Government to strengthen them? Sir, there is a provision
for providing money to the States to give scholarships to OBCs. What has
happened to that money? They are diverting this money to some other
schemes. We raised this issue in the Assembly. We raised it on different
platforms. But the Government is not responding to that. The welfare
programmes have gone to the winds in Andhra Pradesh. (Interruptions).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't try to take up this
issue.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, | am willing to share the
information.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): They don't want to say
anything. You make your point. (Interruptions). Mr. Narayanasamy, Please sit
down. You can reply when your chance comes.

SHRI V HANUMANTHA RAO: Sir, there are a lot of other issues. Why is
he deviating from the subject?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can reply when your
chance comes.

SHRI RAVULA CHANDRA SEKAR REDDY: | request them to take action
against the erring people. Now | would like to quote some statistics.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You address the Chair.
Don't address them.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, they are diverting my
attention. | get inspiration from them.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't get diverted Please
don't divert his attention.

SHRI RAVULA CHANDRA SEKAR REDDY: In 2005-05, 3,30,650 OBC
students applied for scholarships and the Government of Andhra Pradesh
sanctioned 16,275 scholarships.

SHRI K. KESHAVA RAOQ: Sir, | am on a point of order...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Under what rule?
(Interruptions) You quote the rule...(Interruptions) You are within your right to
raise a point of order, but under what rule? (Interruptions)

SHRI K. KESHAVA RAO: Not quoting the rule does not take away my right
to intervention...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If you want to raise a point
of order, then, you should quote the rule... (Interruptions)

SHRI K. KESHAVA RAO: If he is quoting some figures, he must inform the
House whether he is quoting it rightly or not.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made your point.
Now, sit down. And, that is not a point of order. Mr. Reddy, please address the
Chair and try to conclude. You speak on the Bill, and please don't get
distracted.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, this is a part of the Bill.
What is the intention of the Government in bringing forward this Bill? The
number of scholarship given to students was 16,275 and the number of
pending applications is 3,14,375...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why are you getting
distracted? You address the Chair. You are unnecessarily inviting trouble.
Don't do that. There is not time. That is what | am worried about. The Bill has
to be passed by 4.00 p.m.

SHRI RAVULA CHANDRA SEKAR REDDY: sir, being the PCC President,
| thought he might advise his own Government. Instead of beating the people
and shooting at the students, let them be provided with scholarships. This
year, only 4.92 per cent of the students were given scholarship, and you try to
claim that you are the champion of OBCs! Is it an achievement after about 60
years of independence? They are in
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Government both at the Centre and in the States. | demand that there should
be an inquiry about the diversion of funds meant for OBC, SC and ST
students. The money is being diverted to some other programmes, and they
are taking commissions out of the funds so diverted. ..(Interruptions) | do
stand by the figures...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat..
(Interruptions) Mr. Reddy, your time is over. You have already taken eight
minutes.

SHRI RAVULA CHANDRA SEKAR REDDY: Take out the time of
interruptions.. (Interrutpions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ravula Chandra Sekar,
issues concerning States would be arised by the MLAs in the State Assembly
...(Interruptions) You kindly listen to me ...(Interrutpions) Your time was for
four minutes, and you have already taken eight minutes...(Interrutpions) You
are a senior leader, and don't behave like this.

SHRI RAVULACHANDRA SEKAR REDDY: The Government of India is
providing funds to the State Government, but they are diverting the funds. |
demand that there should be an inquiry into it. | also demand that there
should be an evaluation of programmes sponsored and financed by the
Government of India. This fund is being diverted for some ulterior motives.
This is my allegation.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, take your seat. Your
time is over, you have already taken eight minutes instead of four minutes.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, Take out the time of
interruptions.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, one minute more.

SHRI RAVULACHANDRA SEKAR REDDY: This is not the case of this
year alone. Last year also, they gave scholarship to only 11.24 per cent of the
OBC students. Is it an achievement? For this, the Members of that side are
praising the Minister. | am unable to understand this. Students are agitating
on the streets; they call on the CPI(M) for their support. Last Friday, the
stdents, supported by the CPI(M), were beaten badly, and they
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were admitted into hospitals. And you make lound speeches here appreciating
the Minister as if everything has been done. Certain things have been done
only on paper, but they have not been implemented in practice.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please conclude.

SHRI RAVULA CHANDRA SEKAR REDDY: | request the hon. Minister to
see to it that the funds are properly utilised, and it reaches the targeted
people. With these words, | conclude.

At 3l 3R (fABR) @ Syawewer Weled, 374 R faggs = =4 9 & 2,
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IuauTeAe (3. .51 FRIA) 2 AR S, Has B |
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Rsraer <31, 3 89 591 -1 AT 3R MTaa! Fd avlt g A1 SITge | 9gd-984
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DR. CHANDAN MITRA (Nominated): Mr. Vice-Chairman, Sir, | seek your
indulgence because every time | get up to speak, usually, you are on the
Chair. Sir, please be considerate ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You see, | will caution you
that your time is seven minutes. ...(Interruptions)...

DR. CHANDAN MITRA: I will try to conclude within that. Sir, | must also
say that what | am going to say, very few others in this House will say.
Therefore, | seek your indulgence. Sir, | rise to oppose this Bill in totality. This
Bill should not have been brought. The earlier amendment too, which | had
the privilege of voting against, should not have come because it is a divisive
measure, which should not have been introduced after so many years of
Independence. Sir, the introduction of new quotas, creating new categories,
s0 many years after Independence and even so many years after the passage
of the Mandal Commission's recommendations is totally uncalled for because
apart from everything else, it shows the total failure, lack of commitment of the
political class in this country to genuinely uplift the conditions of the poor and
the backward of all communities in India.

Sir, in the Constitution, we made a solemn pledge. The solemn pledge was
made that within ten years of the promulgation of the Constitution, the
Government of India would undertake to provide free primary education to all
children born in this country till the age of 14. Sir, more than 55 years after the
promulgation of the Constitution, this pledge remains unfulfilled. And because
we have failed to carry out this sacrosanct duty which we pledged in the
Constitution, today we are looking for shortcuts and politically gainful ways of
trying to circumvent this pledge. | demand an answer, Sir, from the
Government, and those who have been in power: why is it that the primary job
of providing education to every child born in this country since
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Independence has not been completed. Why is it that the literacy rate in this
country is still below 70 per cent, if you take men and women together? Why
is it that the countries which became independent after we became
independent have achieved 95, 99,100 per cent literacy? Why have we failed
to carry out this basic task, Sir? Having failed to do this, we now look at how
to introduce quotas, reservations and create divisions in the society on
grounds of caste, creed, community and so on and so forth. Is this the way
we can help democracy prosper and grow in this country, Sir?

Sir, according to estimates made by various experts to upgrade primary
education in this country and bring primary education levels in schools across
the country in rural areas, tribal areas, backward areas, it would cost the
Government Rs. 50 lakh crores! Rs 50 lakh crores is not a small amount, |
agree. But, the expenditure we incur annually in various areas, only if we
channelise the wasteful expenditure that happens properly, only if the
quantum of money allocated to education in our GDP were doubled, this
figure would be achieved. The focus should have been on this and | would
say that even at this late stage the Government should reconsider its entire
approach to uplift the backward and under-privileged communities, and to
bring them at par with those who have been privileged. The answer is not
quotas. The answer is to upgrade everybody, to provide equality of
opportunities to people across the board so that everybody comes up to a
certain level and is capable of competing with the best in the country.

Sir. the introduction of new quotas after 55 years of the promulgation of the
Constitution does not take into account the empowerment that has, in the
meantime, happened in the communities. We all know, Sir, that it has
happened. What is the need today to introduce these quotas when
empowerment, we all know, has happened across the country and know that
it is happening with every passing day. The empowerment is happening, Sir.
Because, economic development has touched, maybe not satisfactorily but it
has touched, the lives of people in the rural and backward areas also

Sir, right at the outset, in the Constituent Assembly, the maker of our
Constitution, the great Dr. Babasaheb Ambedkar, described quotas as a
crutch and said that nobody should be dependent on the crutch beyond a
point of time. The crutch is only to enable people to stand on their own
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feet, to walk on their own feet, and eventually the crutch has to be withdrawn.
Dr. Ambedkar was of the view that after ten years the quotas should be
reviewed and withdrawn. Now, instead, Sir, quotas after quotas are getting
added because it is a very convenient political shortcut which fetches votes,
but in the process, creates a caste consciousness and a division in the minds
of the people, which no progressive democratic country ought to have.

Therefore, Sir, | would say, since | know that protest of the few is going to
be steamrollered by the political parties, | would appeal to the Government,
nevertheless, that please think of introducing some provision, whereby even
after we introduce quotas, review and where you find that communities have
been uplifted, or families have gone across the line of deprivation, you
introduce a provision...

SHRIV. HANUMANTHA RAO: You enjoyed for several years and you say
...(Interruptions)... They have enjoyed it for several years. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. Please sit
down. He has the right to say. ...(Interruptions)... he is expressing his view,
not your view. Why are you worried?

DR. CHANDAN MITRA: Therefore, | appeal to the Government to consider
introducing a provision to review and wherever necessary dereserve
categories also so that newer people can, perhaps, get this benefit. Since this
is going to be introduced and accepted anyway, at least, introduce a provision
that those who are being brought under the ambit of this reservation now
could, perhaps, be entitled to quota benefits for two generations, and, after
two generations, the same family should not be entitled for quota provisions
anymore.

We are told, every time we demand an economic criteria, that the
Constitution does not allow it. Sir, Constitution has been changed more than a
hundred times! Why cannot the Constitution be changed once more to
provide for economic criteria so that the poor and backward of all
communities, not just select communities, are entitled to some of these
special enabling benefits? Sir, instead of considering this, why is the caste
criterion drilled in again and again? Sir, my final observation is about the
exclusion of minority institutions. As my colleague before me, who is not
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in the House just now, has very eloquently talked about this what is the
meaning of excluding certain minority institutions from the purview of this?
So, why should this happen? They run some of the best institutions in the
country. And Government institutions which are specifically for the uplift of the
minorities are also very good institutions. If you are going to allow this and
enforce this in other institutions, why are minority institutions are being left
out? | know, Sir, when the Unaided Institution Bill comes, which the Minister
is threatening to bring very soon, even that is going to have this provision 'to
exclude'. Sir, before all this happens, | plead with the House, with all the
Members and with those who are policy-makers, please consider all these
implications of this runaway system of quotas based on caste. Sir, please
consider introducing the provision of de-reservation, please consider
introducing the economic criteria so that the poor and backward of all
communities, irrespective of religion and caste, benefit from it. Thank you.

DR. PC. ALEXANDER (Maharashtra): Sir, because of the limitations of
time | will not go into the question whether reservation is justifiable or
necessary. | will not go into the issue raised by my learned friend who spoke
just before me about the need for resorting to other measures to meet the
objective that is sought to be achieved. As far as | am concerned, as far as
this Bill is concerned, this is within article 15(4) and 15 (5). We recently
amended the Constitution and it provides for reservation in the educational
institutions. But the point | wish to make today is the Bill, it is introduced, is
defeating the very purpose of the amendment of article 15 and insertion of
article 5.1 will devote my speech entirely for that issue. What is it what we are
striving to achieve? It is to provide equal opportunity for the Scheduled
Castes, the Scheduled Tribes, and the Other Backward Classes who have
suffered educational backwardness, social backwardness for long years.
What is that we are trying today with this subject in view? You reserve 27 per
cent and allow the creamy layer to be getting the benefit of this 27 per cent. |
venture to say before this House with the long experience as administrator of
educational policies and programmes and of social service policy and reforms
that if this Bill in this form is implemented, the really deserving poor backward
class members will never get the benefit of this Bill. Have you ever gone into
the question why they are not able to get into the IIMs or IITs or engineering
or medical colleges easily? The root cause of this is that they are not able to
send
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their children to right schools, to the good schools. They can afford to send
them only to-poor schools, which have no teachers, no laboratories, no
libraries, no playgrounds, and which have no building sometimes. And why
they come out with very poor results, they are expected to compete with the
others belonging to the affluent sections of the OBC who are able to send
their children to St. Columbus School or Cathedral School in Bomaby or any
such places, arrange for special tuition for their children. Sir, | venture to
suggest, to say, to prophesise that at the end of a couple of years, you will
find the children of the richer classes in the OBC group, the children of the IAS
and IPS officers, judges, lawyers will benefit more because the 27 per cent
will be reserved for their children and the poor OBCs will continue to be
disadvantaged because they will continue to fail to get the qualifying marks to
compete when there is not written test. If there is a written test, they will fail to
pass. The real programme should be, while providing for reservation of 27 per
cent for OBC, say it is strictly for the poor people, the less advantaged among
them and use the money that is intended to develop the OBCs and the
backward classes to make them come to the good schools and to provide
them aids and assistance to ensure that they come out well in the
examination. Instead of carrying for their education, instead of ensuring that
they are able to have a level-playing field when they pass out of the schools,
you are just saying 27 per cent is for OBCs. You can make platform speeches
and you will fool these innocent and ignorant people. They will also be told by
their peers, "We have got from the Parliament 27 per cent reservation for you"
while the reservation will be safely in their own pockets. This is what is going
to happen and | wish to make this position very clear. Take the case of
Muslims of which are heard a lot today. The poor people among the Muslims,
the weavers and others have been included in the OBC group. Take the case
of Christians, the converts from Scheduled Castes and Scheduled Tribes.
They have been put in the OBC group. | can assure you, these poor Muslims
and poor Christians who are now in the OBC group will continue to be poor
educationally and socially because they are not going to get the benefit of it.
My second point, Sir, is, we are going ahead with a Bill which is clearly
violative of the directions and decisions of the Supreme Court. You can tell me
well that direction or that decision was with reference to admission in
Government services. But the principle in which the Supreme Court delivered
the judgement is very important. The principle was that it violates article 14,
equality before law and equal protection of
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law and the Supreme Court went to the extent of saying the unequals cannot
be treated as equals and therefore, article 14 is violated. So, that principle is
valid. If it is valid for Government services, it is valid for admission to
education institutions. What is sauce for the goose, as the Englishmen say, is
sauce for the gander also knowing pretty well that this is going against the
decision of the Supreme Court. We have gone ahead simply saying that '27
per cent reservation but Creamy Layer is included'. | heard a very cynical
argument in favour of this and that is 'we know this is against the Supreme
Court ruling, ultimately, let the court say that this is wrong. This is a very nasty
way, if | may say so, a very unkind, very uncivilised way of just exploiting,
getting political advantage from the situation. Of course, the Supreme Court
may over a period or after some time say that, this is ultra vires. You may put
it in the Ninth Schedule because they say that it is already in the Supreme
Court judgement that it is against the basic structure of the Constitution. What
will you do then? | am running short of time and therefore, | will very quickly
finish off with two or three more points which | will mention. Sir | don't
understand why hundreds and thousands of crores are being spent for
adding...

SHRI JANARDHANA POOJARY: The Supreme Court has said in its
judgement that it is not against the basic structure of the Constitution.

DR. P.C.ALEXANDER: | am not yielding.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He is not yielding. He is not
yielding. (Interruptions) He is not yielding. You can note down.

DR. PC. ALEXANDER: You can argue with anybody. | am only quoting
from the judgement. Sir, this spending Rs. 17,000 crores or whatever amount
is needed for adding the seats in the Engineering colleges, 1IMs and NTs is
reversing our priorities. If you have the money for education, spend it on
schools Spend it on the rural areas for primary schools; spend it on the
schools, which are poorly starved in the urban areas. Instead of doing that,
you spend it by adding to the numbers because you want to appease the so-
called poorer sections in the higher castes. So, we have taken care of you
and you tell the backward classes we are taking care of all of you. This is
where we land ourselves in trouble. We have cash resources. They should be
spent where priorities are fixed clearly in our eyes and we don't want to do
that. | ask you one question. The hon. Minister should reply to

333



RAJYA SABHA [18 December, 2006]

me if he has time. Why should we dismiss the recommendation of the
Standing Committee? It says that if 27 per cent quota is not filled up with the
OBCs, it will go to the affluent sections in the OBC, it can go to the creamy
layer within the OBC. It will not go to others. It is such a sensible
recommendation, But, we said 'no' read in the newspapers that the Chairman
of the Committee—I don't know; it is called by a funny name—NMr. Veerappa
Moily...

SHRIMATI BRINDA KARAT: It is the Oversight Committee.

DR. PC. ALEXANDER: Yes, it is the Oversight Committee. | always laugh
at the name of this Committee within myself. Mr. Moily has gone on record
that he has recommended against the creamy layer. When we appoint
Committees and when we have the Standing Committee, we accept whatever
is convenient from their recommendations and omit whatever is inconvenient.
This is not the way when we have to deal with the fate of the poor classes of
the OBCs and SCs/STs. | want to go on record. | am not against keeping the
creamy layer entitled as far as the Scheduled Castes or Scheduled Tribes are
concerned. It will take a little more time for them to separate creamy layer. We
should appoint a Commission to identify the OBCs in the country. So, appoint
a Commission to identify the criteria which is needed for deciding the creamy
layer. Instead of facing these tasks, we find easy loopholes, and create in that
process more loopholes in the law and in the Bill. Thank you.

SHRISU. THIRUNAVUKKARASAR (Madhya Pradesh): Thank you very
much, Sir, forgiving me this opportunity.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But, be brief. You have to
be brief.

SHRI SU. THIRUNAVUKKARASAR: Sir, | will touch only a few points. First
of all, this delayed justice of the last sixty years is now being made as not a
denied justice by passing this Bill, at least now.

Sir, | rise to support the Bill. But, at the same time, | want to give a few
suggestions as well. Due to lack of time, | don't want to make lengthy speech,
Sir, some hon. Members have already mentioned about the logic behind
fixation of 27 per cent. What is the logic behind 27 per cent for OBCs? Sir, the
total population of the OBCs in the country now is between 60 per cent and 65
per cent. If you take Tamil Nadu, it is 90 per cent; the
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average can be 80 to 85 per cent. Even based on the recommendations of
the Mandal Commission, 54 per cent are backward in the country. Now, it has
reached between 60 per cent and 65 per cent. So, conveniently, we can say
that because of the judgement of the S.C. we are fixing it at 27 per cent. My
first objection is to the limitation of reservation at 27 per cent. It should be
increased. And, for this amendment to the Constitution should be made. The
reservation should be in proportion to the population of not only OBCs, but
also SCs and STs which are 15 per cent and 7.5 per cent respectively. The
total reservation should match with population and the amendment should be
made to the Constitution accordingly. Secondly, we have already wasted a lot
of time. We have already wasted one year. It should have come last year
itself. | do not know the reason why we wasted last one year. Sir, in the Bill,
as some other Members have also mentioned, in the third line, the word,
‘certain' should be deleted. At page 3, section 4, sub-clause (b), it is
mentioned: "the institutions of excellence, research institutions, institutions of
national and strategic importance specified in the Schedule of this Act". Sir, |
want that sub-clause (b) should be deleted. Sir, full 27 per cent reservation
should be implemented at one go; at one stretch. | do not know why you are
implementing it in three phases and want to implement it in over a period of
three years. It should be implemented in the year 2007 itself.

There should not be any reduction or dilution in the reservation of quantum
of seats for the Scheduled Castes, the Scheduled Tribes and the OBCs
irrespective of increase in total number of seats. So, in the total existing seats
reservation is there. In the additional seats, if you dilute it, then, where is the
question of implementing reservation? So, there should not be any kind of
reduction or dilution in the number of seats increased. This is the second
point.

The benefit of reservation to SCs, STs, and OBCs should be extended to
all the private, religious and linguistic minority educational institutions. It
should be applied to all the institutions; all linguistic minority educational
institutions and all minority institutions. If anybody goes from one border to
another border, i.e. from Andhra border to Karnataka border, from Karnataka
border to Kerala border, and start institutions, they get full privilege. In a
medical college, they get 100 or 150 seats. So, you cannot touch it. There is
no reservation in the linguistic minority institutions. This is the third point.
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The fourth point is this. There is exemption to 18 institutions of excellence.
| do not know what is the logic behind it. Why do you want to give exemption?
Do you mean to say that eighty per cent of the total population do not have
brains or intelligence to go to all these research institutions or institutions of
excellence? When will you allow them to go to these institutions? How long
are you going to deprive them of their rights?

Sir, reservation is not a concession, but, it is the constitutional right given
to the economically weaker sections of the society. It is not a concession. So,
all these 18 institutions which are mentioned in the Bill should be deleted.
They should be open to SCs, STs and OBCs. (Time-bell).

Sir, | will mention only one or two points. After fixing the numbers in
percentages, there are chances for the people to go to the High Court or the
Supreme Court. Recently, in the last year, in the last exam of the UPSC, the
Backward Class people belonging to the SC, ST and OBC category were
denied seats in the merit list. As a result, in all the 47 seats in IAS. IPS and in
the first class service of this country they were denied seats and it was
reported in many newspapers also. The Government has not done anything
to address this problem. The same kind of problem may also arise in the
future also.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude now.

SHRI SU. THIRUNAVUKKARASAR: In the merit list also SCs, STs and
OBCs should be included to get involved with the others on merit. Sir, this is
another thing you have to take into consideration.

Finally, Sir, a suitable legislation should also be there to monitor and
implement this legislation. As far as these amendments are concerned, there
is no provision to monitor these, or, to control these, or, to take any kind of
action against the defaulters. So, Sir, some provision should be there in the
law to control the officials and authorities who want only violate the
reservation provision. (Time-bell) Sir, these are my viewpoints and these
should be taken into consideration by the hon. Minister. Thank you.

SHRI V. NARAYANASAMY: Mr. Vice-Chairman, Sir, | thank you for having
given me the opportunity to support this historic legislation, the Central
Educational Institutions (Reservation in Admission) Bill, 2006, as
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has been said by Shri ianardhana Poojary. Sir, the Government has taken a
bold decision by bringing forward this Bill in this Session of Parliament. Sir, it
is the commitment of the UPA Government that the people who are socially
and educationally backward — the Scheduled Castes the Scheduled Tribes,
the OBCs and the minorities—will be given priority by this Government. | am
very happy that the commitment made by the UPA Government has been
fulfilled by the hon. Prime Minister, the hon. Congress President, the hon.
Minister of Human Resource Development and all our other constituents,
especially, Dr. Kalaignar, Dr. Ramadoss, all other leaders, Shri Lalu Prasad
Yadav, and also, the Left Parties. All of them have fulfilled that commitment to
the people of this country... (Interruptions)... Sir, cutting across Partylines,
hon. Members of Parliament are supporting this Bill. | am very grateful to all of
them. Sir, the demand for reservation of 27 per cent, if we go through history,
was a struggle by the oppressed class against the privileged class. Now, Sir, |
would like to say that this amendment by the hon. Minister is only the tip of
the iceberg. We have a long way to go. It is not that we have achieved it by
way of right; only by fighting with those forces, slowly and one by one, the
oppressed class has got this advantage. Sir, | would like to tell the hon.
Minister my own experience. Sir, in educational institutions in the Southern
States, because of the reservation that is available to the SCs/STs and OBCs,
a child belonging to a poor family, whether a boy or a girl, whose father is a
labourer, gets admission in medical colleges; they get admission in the
engineering colleges. This is the social justice. It is not the privilege of only
the people who are upper strata in society. They have got that advantage.
But, today, when these people come and say that, "Sir, my child has got
admission in the medical college", we feel proud about that. This is what our
country needs. The people who are in the lower strata of society should also
rise and should be able to compete with the other people. For that,
opportunities have to be given. Therefore, Sir, | submit that a level-playing
field should be there. For those communities, there should be a level-playing
field. The people who are the privileged class go to convent schools, they get
higher education; then how can a boy or a girl who studied in a village or a
college which is Government-owned, compete with the people who got higher
education, better education, or, convent education. Therefore, | say, Sir, that
this Bill would bring a level playing field between the people who are in the
upper strata of society and who are in the oppressed class. Sir, when the hon.
Minister—because Poojaryiji
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read — announced that he will bring a legislation in this House, | know that
various kinds of remarks were made by media and also other sections of the
people. Sir, the one thing | know is that 80 per cent of the people in this
country have to be given recognition.

Now, the hon. Minister has taken this step. We know, Sir, when Shri V.P.
Singhji had brought forward a measure to give 27 per cent reservation to
these people in getting employment in Government and public sector
undertakings, etc., how he was opposed. Everybody knows how his
Government was thrown out. Now, it was only the Congress Government
which implemented the 27 percent reservation in providing employment
opportunities. ...(Interruptions)... No; he could not implement it. His
Government was thrown out. But it was the Congress Government, under
Narsimha Raoji, which implemented it. It was he who implemented it. It is on
record; it was done by the Congress Government. | would like to moke that
very clear.

Sir, | have got two-three things which | would like to tell the hon. Minister.
Sir, while implementing this provision in the institutions of higher learning,
kindly see to it that the reservation is given in one go. That is what | want. If
there are 100 seats, give 27 per cent to OBCs, 15 per cent to SCs and 7.5 per
cent to STs. Kindly give it. Let us not wait for the Veerappa Moily Committee's
report. That will dilute the whole thing. | want the hon. Minister to consider it.

Sir, a lot of arguments have been made. Dr. Alexander who is a very
seasoned leader and also a very good bureaucrat, was arguing against giving
reservation to the creamy layer. | would like to bring to his notice the
observations made by Pandit Jawaharial Nehru while framing the
Constitution. When the discussion was going on in the Constituent Assembly,
Dr. Ambedkar and Pandit Jawaharial Nehru made an observation about the
creamy layer concept. They said, 'the Indian Constitution identifies the
backward classes on the basis of their social and educational backwardness
and has purposely excluded the term "economic criteria" and said that it will
dilute the concept of social justice for which reservation is implemented." This
is what Pandit Nehru and Dr. Ambedkar said. Therefore, Sir, the concept of
creamy layer is only an illusion to exclude those communities from getting the
benefit of reservation. This is a ploy created by a section of the society in this
country to see that the people
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who belong to the lowest strata of society, whether they are SCs/STs or
minorities, do not come up. This is a ploy created by a particular section of the
society. They created a wedge in order to see that these communities do not
come up. This is the thing that has been done.

Sir, though the Standing Committee has made certain observations, | am
very happy that the hon. Prime Minister, the hon. Minister, the hon. Congress
President and all our UPA leaders decided that the concept of creamy layer
should not be there. They saw to it that the people who belong to the lowest
strata of the society, the OBCs, the SCs, STs, should get 27 per cent
reservation. | welcome the step that has been taken.

[MR. DEPUTY CHAIRMAN in the Chair.]

Sir, |. would like to add one more thing. What Shri Thirunavukkarasar has
said is also a fact. Under Section 4, the Government is excluding some of the
institutions. | want the hon. Minister to consider this. Why do we exclude
some of these institutions? These people should also compete. They should
also be given opportunity. They will also come up. Today, Sir, kindly see who
are the people who are fairing well in IAS or IPS. When opportunity is given,
they will prove themselves. The people belonging to SCs/STs, OBCs and
minorities will prove themselves. They were not given the opportunity by one
group in this country. Now, when the shackles are being broken, they are
agitating; they are instigating the students to agitate. That is what is
happening today. Sir, | am pained to say that only ten per cent of the
population wants to rule this country. That will not happen. There is going be
a revolution in this country.

Therefore, Sir, | support the Bill as moved by the hon. Minister. | want the
hon. Minister to consider some of the amendments brought forward by me. He
may bring it after some time, so that the lowest strata of the. society will get
the advantage. Thank you very much, Sir.

MR, DEPUTY CHAIRMAN: Hon. Members, this debate has to be
concluded by four o'clock as has already been agreed. All the political parties
have exhausted their time. ...(Interruptions)... Those who have not exhausted
their time, | will give them an opportunity. | am telling this about those political
parties which nave exhausted their time. ...(Interruptions)... You are not a
political party in the sense that you come under 'Others'. ...(Interruptions)...
No; Mr. Malaisamy, your party's time is over. | am sorry.
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All those parties which have exhausted their time, | am afraid, | will not be
able to accommodate them because another Bill, namely, the Tribal Bill, has
to be taken up. Now, Shri Sanjay Raut. ...(Interruptions)...

PROF. P.J. KURIEN (Kerala): The Congress Party has not exhausted its
time.

MR. DEPUTY CHAIRMAN: The Congress Party is left with only ten
minutes.

PROF. P.J. KURIEN: So, | can have five minutes.

MR. DEPUTY CHAIRMAN: You need to cooperate if we have to complete
the agenda. | would request all of you to cooperate.

DR. K. MALAISAMY (Tamil Nadu): Sir, | am ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even 'Others' will be given a chance according
to the time available. You will have to please adhere to the time limit. Mr.
Sanjay Raut, you have three minutes.

DR. K. MALAISAMY: Sir, | have given my name.

MR. DEPUTY CHAIRMAN: You have given your name, but your party's
time is over. You know that it is according to party's time, Dr. Malaisamy.
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A FaRAT B, FHIA <A1 B 91d B & | 89 a1 39 <9 H w4 Afae dre A
TTE ©1 59 Q% H 89 &l B el 39 A< | 8H Y 3 81 &1 a1 B © | 89 THA 1™

it SUUTUfY : 3179 ST, S S H PH T |

2} ST ST : W, B9 T A1 T8 PE © [ AFITD AR P AER W
oS gl B M M @ BiIferdt frer TRy | < i fRT 8, S9! $UR SeMT
1Y, Fiifh g8 I fFgRITT &1 a1 © | Wb 53 A1 <2 H Il FATS U1 9941 6,
RITPT 39 SIRETTT BT AT Tl FHeal ¥, 39 AN § Sl TR q9D1 8, SHBT D
IR TR ITRETVT T AR | JIRETOT AT SR &, AT BiRe IR IR T2 | TR 3fR
oS ST AT € 98 ST 6 S@H T8 3Mdl | T BRT B SWHR 78] M |
Freron § ff 19 § iR efora o ot § ek NI NI &, ga A gan &
HEN 5 Y U Bl hfy E SN, S SRISFIR gar & R S a1 iR AT w@relt &
A1 I WY ST T2 B | 89 o1 ST =Ry, e 9T gan, R g, U8 Hd SREy |
TR, His ANTSCIS § BRT Pl BIs dog Te| a1 8 | 37151 AR P geal 1 YR $T HH
TET BRAT B | ST BT ATHINTG  {UBSUT BT MR IdTdhR ST BR dTel 3T 3FR
i H ST Y TT7a H RIT B, 3MAeh] g+ 31fRY |

S} FUHTIRT : STea] daefs HR Y |

ot o IS4 : A H S ATaR € g8 o1 1 faw @ 1 gt Sy egawen
JATHATE & GRITT TAN AR A 32 & | 3R a7 S1eh? <Rag al 1946 7 fegwam
s 1 fe=il & de T o1, o1t fegRar Sify & SMgR W Iferdi # & @Tglaer g ar
B9 €, U P I B A1 9% WS 21 3oy e H g arel theiel g -aHsd] g
IR | AIC BT ISRT H HIR ISHR &4 GBI a1 A1y | RaR H ga=1 & Hgm
{3 3R <2 FAMT 2 A1 R AT & IR H A, ST A SR IS Aral 1319 [gd IR
HEICYI SHSHT B3Nl &1 H ST & b ...(aem)...

7 STAHTYRT : 379 MY Hdcfs DI |

it ST ST : 3T I P WIR TP IR 31K IHSHS BN AT, 3TRefor
P TP MR TR BT, T BT 30 BIAST ST 31T WY TR X & 19 off BT 8
IR IHRI JRETUT ST AR | STraTe bl GH DR b {7 had Th IFsHe o] fh
EXl
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AT & 918 BIg A ARH A P MR R ARETIT TET T, ITSTHIS | STRETOT Sfy
P IR TR 21 81T, S ¥t T 319+ T & A ST foRI™TT I 98 <9 BT I g7
G BT, B SFHSHE 31T TSV, ...(FGHTH). .

2t HA STl Sl - TRUITRT B ) SR BT BT PRl & 98 A8 BT IeT BldT &

of} ST TS : TS B B P [0 IR B ....(FAUM).... BT ST FaRAT & RIelrh
gl
2t STaualy : 7o Sf, s Sfeu |

SHRI RAHUL BAJAJ (Maharashtra): Mr. Chairman, Sir, we, independents,
and especially those who are opposing this Bill, do not get enough time for
obvious reasons. | stand with great amount of trepidation. But in all humility
and with the courage of my convictions to oppose this Bill, as has been done
by my friends Dr. Chandan Mitra, Dr. Alexander and Shri Sanjay Raut, | am
very sincerely for all assistance to economically and socially backward
people. My company, Bajaj Auto, has employees 36 per cent of Scheduled
Castes, Scheduled Tribes and OBCs. But every one was selected on merits, i
am against discrimination against any category of people in any form
whatsoever.

Our temple, in my home town Wardha, Laxmi Narayan Temple which was
built by my grandfather Jamnalalji in 1908, was the first temple in India — we
are proud of that — to be opened to, what we now call, Dalits, and at that
time we called them* in 1927. And, we are proud of that. It is still open to
everybody.... (Interruptions)

oft wieht 31eTIE : AR, * vTes WE) AL Bl ... (FGHF)...

2t STGUTIFY : SR RIAE I Fbrel <91 | .....(&ad™)... *31eg Bl fFrarel SRTT |
\...(TEHT)...

SHRI RAHUL BAJAJ: | am sorry. ...(Interruptions) | withdraw it.

...(Interruptions)

St SURUTUT : TR IBA BT IITE | ...(FAIH)....

*Expunged as ordered by the Chair
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7} JTEA TOTTSA : YD BC PR B A1) 5201 el 2| § Y8 Al &1 918 b H 2rig
MR HIRE BT e g | H T vap afra § iR 31 yapt ATelH 781 2, TS 38R # banias
are included in the OBC. af& ¥t a1d & A1 # 441 & U1 ..M )...

ft Symwmafyy : T, T2 oY SISy | a6 B FHHI 2 L....(&@FuF)... Don't interrupt
him. ...(Interruptions) These are his views. Let him express. Mandalji, please
...(Interruptions) %< ST, A Ik ST &, SAP! TRIIH HR QITOTY | IS UTTIFIE B,
B T DI 37T =R I &7 AR B MR I8 379 [TaR 39 32 B ....(agm). .

ft 3R R : TR, IR TR SR BT | I8 AT BIAT R | ...(TGEH)...
it STQUTIFY : 3179 I8 fede I8 R 99 1= | ....(HaHH ). .

SHRI RAHUL BAJAJ: Sir, | believe that enough has been said about the
direction in which our reservation policy has been going. We all agree with the
objective that India should be one.

While supporting the Bill, some hon. Members mentioned here that we
should eliminate the caste and have one society. Sir, | fully agree that we
should eliminate the caste and have one India, one society, which we can be
proud of, to fight with the rest of the world," instead of fighting amongst
ourselves. Whether the reservation divides the people, whether it is against
merits, enough has been said about this. | don't want to say more about that.
All | would like to say that in a globalised world today, there are no
entitlements. Everybody has to earn his place in the society. And, if we have
50 per cent — in the South, | know it is much higher — entitlements and
reservations, | am afraid, we are creating a society which does not learn to
compete hard, and, does not want to compete with the rest of the world.

The need, as has been mentioned, Sir, is for better education at all levels
starting from the primary school, | repeat, better education for everyone. It
should have happened in 1950,19520r1953.1 am not blaming anybody. They
were our Governments. We all form the Governments? | have always voted in
the Parliamentary elections, at least. They were our Governments. We are
responsible. Sir, even my autorickshaw drivers do not want to send their
children to the Government school. Somebody just mentioned they have no
buildings, no blackboards, no laboratories, and,
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no teachers. | think that the shortage of funds cannot be a justification for lack
of primary education, which is the requirement of our Constitution. | was the
Chairman of IIT, Bombay for three years. But that is not relevant here. | don't
say that we should delay it. | know the Bill will be passed almost unanimously.
| know that. But, today, we should, at least, take a pledge that every child in
this country will get good primary education till the age of 14 years at
whatever cost. Education and primary health should get the first preference.
We will not be able to do that without infrastructure; that physical
infrastructure, social infrastructure is what is needed. And, if we do not
provide that infrastructure, this reservation would continue for another sixty
years. Otherwise, we will have, in ten to twelve years time, people from all
categories, including Dalits, coming into 1ITs with their head held high that
they have come on merit as some of them are coming today also. | agree that
there is no monopoly of brains with any category of people. There is no
question, and, | am completely against the capitation fees resulting in quotas
for the rich and the privileged. That is as bad as any other quota. They should
come in on merit and not on the basis of quota. | have only one thing to say
that data shows that there is not much to choose between OBCs and the non-
reserved category, whether on income, whether on education or on the basis
of employment. Hence, | understand creamy layer for SCs and STs but | have
not understood the logic of creamy layers for OBCs. We should have a moral
compass, differentiating between right and wrong. Long ago, Gurudev Tagore
said, "Ekla Chalo Re; benot afraid to walk alone, if you are on the side of the
right". | am alone, and, almost alone | do not know what my feeble voice of
dissent amounts to, but not to express it at crucial times, not to express it in
the Parliament, is for me, inexcusable.

Mr. Deputy Chairman, Sir, | conclude by calling upon this august House —
though | know that this Bill will be passed — to search its soul and do what is
right; right for the downtrodden, right for the poor, right for the Scheduled
Caste, and, right for the Scheduled Tribe. | am humbly, but firmly, against this
Bill. Thank you, Sir.

7t goryEoT foramRt (SR w9 STQHHT JRIGd, #)1 e & {6 duar g2 diem
BIHDIS |

Y STGHTAfY : a1t &Y AT | 3Tt Ut A vE 9l b B
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SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Deputy Chairman,
Sir, as you are aware, | have given practically the whole of my life in the
service of farmers, who, in the Hindu system, are considered to be shudras,
or, at best, OBC. So, nobody can accuse me of prejudice against any of the
reservation categories. Sir, even in the Farmers' movement, we had a
difference of opinion. Choudhury Charan Singh and Choudhury Devi Lal were
strongly in favour of having reservation for the farmers also. Choudhury Devi
Lal, particularly, always asked me, how many IAS officers are there amongst
farmers; how many IFS officers are there amongst farmers. And, | said it does
not really matters as long as the farmer is able to live in dignity with the sweat
of his brow. Sir, | found out an economic programme for the advancement of
the farmers, and that was to ensure for them a remunerative price. | think, the
kind of reservation programme that has been innovated in early
independence days has not only been not useful, but it has actually been
counter-productive. Sir there has been a grievous blunder on the part of the
Constitution interpreters The Directive Principles in the Constitution only talk
of sections; it does not talk of caste. And, the article 93 talks, in fact, of class.
As all Leftist friends would agree, class is necessarily an economic concept
and not a social concept. So, if we are talking of 'class’ of citizens who are
socially, educationally backward, the concept of economic is already included
in it. But, everybody has forgotten that aspect of it, and somehow the
reservation has come to stay for the Scheduled Castes and the Scheduled
Tribes, and, later on, since the days of Mandal, for OBCs also. It is a lucky
coincidence that in this morning's Indian Express, V.P. Singh has given an
interview saying clearly that while he pioneered the reservation for OBCs, he
now regrets because he finds that they have not produced any desirable
result, as far as the OBCs are concerned. Sir, Pandit Nehru was opposed to
the idea of reservation on the lines of OBCs. Rajiv Gandhi wanted to know
how many OBCs are there And now, even V.P. Singh, | don't want to go on
with the list, i think, the time has come for taking a complete review; stopping
and taking a complete review as to what results have been produced in the
last 60 years. Sir. one particular thing that i have found pernicious in this Bill
is, it has a...(Interruptions)...

SHRI UDAY PRATAP SINGH (yttar Pradesh): It has been implemented
hardly for the last ten years, why are you talking of. sixty years‘7
...(Interruptions)..
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SHRI SHARAD ANANTRAO JOSHI That means you are going to continue
it for indefinitely. ..(Interruptions).. Then,.say that Say that. ...(Interruptions)..
That is not the point. The point is, Sir ...(Interruptions).

SHRI AMAR SINGH: Sir, let us not talk about the inconsistency of V.P
Singh... (Interruptions)..

off STFUMfY : 3 ATl g Sifery |

SHRI SHARAD ANANTRAO JOSHI: This Bill talks of staggered
implementation for three years. ..(Interruptions).. Sir, this is a very important
point... (Interruptions)..

MR. DEPUTY CHAIRMAN: Please, no in-between talks.

SHRI SHARAD ANANTRAO JOSHI: Sir, this Bill talks of staggered
implementation for three years and that starts from academic year 2007-08
So, it will go into 2008-09 and 2009-10, which crosses the limit that has been
fixed by the Parliament that in the year 2010, we are going to have a review
of the entire reservation policy If this Bill had been brought in 1950s, | would
have said that there is some good purpose in it. Now, that it is being brought
only three years before the deadline that has been set for the programme,
and there are a number of issues that are required to be settled, for
example,,whether it should be applied to the minority community institutions
or not, whether it should be applied to be institutions of excellene or not.
These to the creamy layer or not. Similarly, we will have to take into account
the counter-productive effect the divisive effect we are adding in the society.
The society is being divided so badly Somebody referred to the Mumbai
incident just now

The Mumbai police report says—it is not the NDA Government: it is the
UPA Government—that the Dalits there have joined hands with Naxalites,
and, therefore,they have burnt the trains, etc. If that is the trend that the Dalit
movement is going to take, | think it is time to make a stop and find out what
are the divisive effect of the policies that we are following and find out an
alternative way which would be more effective in ensuring progress of the
Dalits. Sir, unless | find some satisfaction in the Minister's reply, | have
resolved to vote against the Bill and | will ask for a division and vote against
the Bill. Thank you
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